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(2022) 06 KL CK 0241

In the High Court Of Kerala

Case No : Review Petition No. 517 Of 2022 in Writ Petition (C) No.14098 Of 2022

Latheefa Beevi APPELLANT

Vs

Authorized Officer, Indusind Bank Limited RESPONDENT

Date of Decision : 21-06-2022

Acts Referred:

Citation : (2022) 06 KL CK 0241

Hon'ble Judges : Viju Abraham, J

Bench : Single Bench

Advocate : Praveen K. Joy

Judgement

Viju Abraham, J

1. The above review petition is filed mainly contending that the 4th prayer in the
writ petition was not considered while passing the judgment dated 22.4.2022.
Petitioner submits that he has complied with the directions issued by this Court
and first installment has already been paid.

2. I have heard the learned Standing counsel appearing for the respondent. He
also submits that the first installment has already been paid and the respondent
has no objection in releasing the vehicle to the petitioner, but it can only be on
executing a bond to the satisfaction of the respondent. Therefore, I modify the
above judgment, with a further direction to the respondent to release the vehicle
bearing Reg. No.KL 24K 2502 to the petitioner on executing a bond in favour of
the respondent herein. The petitioner shall comply with all other directions in the
judgment, without any fail.
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